
SUVAMA 14. 1'10 {S.4KA) 

FulftJmfDt of Export ObllgatlOlll 

ISS!. &HRI CHJNTAMANI JENA: 
, Wi)) the Minister. of COMMERCB be 

pleased to .tate : 

<a> whether Government are aware of 
various loopholes in the export oblisatioDS; 

(b) whether steps are beinl initiated to 
correct this anomaly; and 

(c) if so, the estimated loss of poten­
tial incremental exports on the account of 
such gaps in policy implementatioD 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P.R. 
DAS MUNSO : (8) and (b). Export obli· 
gations are imposed on Duty Free Licences 
Import Export Pass Books and orc 
Imprest Licences. Besides, export obliga .. 
tions are imposed by Administrative Minis­
tries/sponsoring authorities at the time of 
grant of Letters of lntent/Industrial Licences! 
Fore ign Collaboration Approvals etc., 
and also in certain cases of Capital 
Goods Licences. The Export Obli­
gation is being monitored by the Office of 
Chief Controller of Imports and Exports, 
Ministry of Commerce, who have not come 
across any loopholes in the export obliga­
tions. Formulation of Import and Export 
Policy is a continuous process and whenever 
DlJSUSe of f.lciJities comes to the notices 
of the Government, necessary steps are 
taken to mect,fy the same. 

(c) Does not arise. 

Expert Commitc'ents or Compani(.& in 
Fvod Proressing 

1552. SHRI CHINTAMANJ lENA: 
wm the Minister of COMMERCE be 
plea~ed to state ; 

(a) the names of companies which 
have given export commitments in food 
processing; and 

(b) the quantity, value and items of 
their export during Jast three years? 

THB MINISTER OF STATE IN THE 
MINISTRY OF COMMERCE (SHRI P. R. 
DAS MUNSI) : (a) and (b). Expo.t obliga­
tions are imposed on aU Duty t Cree Licen­
ces/Import-Export Pass Books. Besides, 

_port obUlation. are blin. i ...... \ by 
Administrativo MiniSlri./IPo ....... 
Autborities at the time of .rue of LtHotI 
of Intent/Industrial LJcences/ForejID ~ 
boratioD Approvals, etc. and allo in .r .... 
cases on Cdpital Goods Licences. <=el aDd 
B is monitorina the export abliaadOD" die 
above licences. Separate data industry-wi1O 
is not maintained. 

Ederna1 A3slstance to Mab.,... (I 

15S3. SHRI .BANWARI .. ~ 
PUROHIT: WiJl the Minister of FINANaI 
be pleased to state: · 

(a) whether Maharashtra GovernmeDt 
has urged Union Government to pus ob 
the entil e amount of external assistance to 
the State Government and also to reduce 
the rate of interest; I 

(b) whether the Chief Mitdster or 
Maharashtra raised this issue during the 
National Development Council meeting held 
a t New Delhi during November, 1 98S and 
March, 1988; 

(c) whether any decision has been 
taken by Union Government in this regard; 
and 

(d) if not, the reasons thereto? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF ECONOMIC AFFAIRS 
IN THE MINISTRY OF FINANCE (SMRI 
EDUARDO FALETRO) : (a) to (d). Some 
States, incJuding Maharashtra~ had uraed 
the Government of India to pass OD the 
entire amount of external assistance to 
State Governments and also to reduce the 
rate of interest. Chief Minister, 
M aharashtra had also raised this issue in 
the meetings of the National Development 
CouncH held in November, J 985 and March, 
1988. 

For the present t considerins all aspects 
of the case, it has been decided to continue 
the existing policy under which 70 % of 
the aid disbursed on extemaUy Bided ;"0 .. 
jeets is passed OD to State Governments, 
as additional Central a!sistance. 

[ Translation] 

Prog:armme to CbcC'1 Traft"icklng In 
Narcotics 

1554. SHRI R.M. BHOYE : Will the 
Minister of FINANCE be pleased to .tate: 




